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Mr.J.K.Kaushik, Counsel for the applicant.

Mr.R.K.Soni, Counsel for the respondents No. 1 &2,

None is present for respondent No. 3.

counsel for the

N\

- applicant submits that subsequent to the filing
Ofie -thig-~ . OvA ey the-

The learned

applicant -.- has been
compulsorlly retlred from service as a measure
ofﬂmgenalty. He does not know whether that
partlcular order of penalty has been challenged

"by the. appllcant or not.

. As per the reply of the respondents
No. 1 and . 2, 1t appears that at the time of
cons1deratlon for promotlon, which is subycor
matter of controversy in' the instant case, the
appl1cant was facing departmental 1nqu1ry and
was not found . fit to be promoted ‘by the
Committee. Subsequently, he hae~ been

compulsorily, xetired.
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We have considered this asoect' of
the case. Even if, the applicant's name has been
approved and his result had been placed in the
sealed cover in pursuance to his consideration
for promotion, it would not have helped him to
get any relief from this Court in view of his
having been departmentallyvpunished in the same
inquiry which was then pending at the time of
consideration of applicant for promotion.

Considering all the above facts, we
are of the opinion  that the Original Application
has become infructuous and the same is liable to

be dismissed.

The OriginaluApplication?id; thetés

fore, dismissed as having become infructuous.

The parties are left to bear their own costs.

The O.A. is disposed of as above.

[é,tf’\cg.é? 4 part 1l and [l dastroyed gj
% in my p"“—“*w'-c«:-: on. IL\ AN ot by

(GOPAL SINGH)  upder ti:y supervision of (A.K.MISRA)
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